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IN THE CENThAL IDM1IcISTRATIVE T&IBUI1hL S HYDERABJJ)  BENCH 

l 	AT IWDERAIJAD 

11 

0 .A.No. 196/92 
	 Date of Order: 12.3.1992 

BETEEN: 

 S.S.dhakara Gupta 

 Datamcchondra Keddy 

 C.5.N.Prasad 

 M.Aatyanarayafla 

 N.Anjaneya Murthy 

 A.Jeyararnppa 	 Applicants. 

A N D 

 Union of India,  
rep, by its SecietaxY, 
nt 	

I=', 

New Delhi 	110 OUl. 

 Chaia.man, 	Telecom as-mission, 
Ministry of Cmmuunic8tiOn5 Dept., 
TeleCOmUniCtiOnS, Samachtr Bhavan, 
New Delhi - 110 001. 

 Director-Gnra1, 
TelecOilThUflicatiOnS, 	New Delhi-110 ccl. 

 Deputy Director Genery, (personnel), 	- 
t41niStr 	of Commnunicat-ons Dept., 
Snmnochcr Uhjvan, 	NevDelt4 - 	110 	i:ol. 

 The Chief Geneial IVnager, 
Telecommunications, 	h.p., 	iyderebad. 

Kespondents- 

counsel for the App1iCiçitS 	,. 	Mi.K.I-kShmfli Naraslinha 

Counsel for the Kesvndents 	 Mr,H .K.Devraj, /dd 1. GS2 

CORAM: 

tiUli 1 13 LE 5IUI K .F)JLb5tJ3:'Ai iJ4JI/EI, t4U4i3 U (1Jti 

HON 1 IILE SUI.I T.cu/Nt)1/3EtU11tt 

(Order of the Division Bench delivcred b 

Iion'ble Shri T.Char1dr3Ckhate leddy, Mernbcr(Judl. ) 
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- Thts Isa: applica 	
n filed under Se ' 

19 of the Admin
istrative TRibunalS Act to direct the re 
	nden 

to give the benfit bf jgcment in OA.603 and 605 of C.A.T. 
	4 

Ernakulam Bench and OA.1599/87 and batch of Principal Bench 

of the C.A.T. dated 7.6.1991 to the applicants herein also 

with a direction that they &hall be deed to have been promoted 

prior to the date of prOtitiOfl of 
with effect from the date  

any person who passed depaItment examination subsequent to 

the applicants and their seniority be revised in TES Groip 'B' 

cedre by refixing their pay with effect from the respective 

dates with all consequential benefits and to pass such other 

order or orders as aredeemed fit and proper in the 

ciicflSt5 of the case. 

4 
2. 	

OA•No5.1599/87' 1125/88, 1673/87, 2141, 2139/88. 

1597 & 1671/87 had been filed before the C.h.T., Principal 

Bench, New Delhi by the applicants who'are similarlY placed 

in all re 
spects2ehe applicants in the present Oh 

for the 

reliefs the applicants have prayed for in the 
very sane  

present Oh. The principal Bench as per the jgement dated 

7.6.91 had alluwed all te1 said Ohs by giving appropriate 

directions. As against 
 the said juogementsthe department 

(Respondents herein) carried the matter in apl)eal by filing 

-I 	
Special Leave petitions to the Supreme Court. The Supreme 

Court as per its orders dated 5,1.3992 dismissed the S,L.P5 

after 0serving as follows:- 

"Titeac b%)eCi t%J Irtivt' petit joufi fl11 

oiectcd ayitititt the judyflhiioflt of 
the Central AdminiStiative Tribunal, 
principal Bench, Delhi dated june4 
7, 1991. The  principal Bench has 
followed the Judyerneut of the Allahabad 
High anirt jn' Nrit petitions 2739 and 
3652 of 1981 'decided on }ebruary,20, 
1985. SIP (C) Nos.3384-85/86 against 
the Judgeiflent of the Allahabad High 
wurt have already been dismissed by 
this court on April 8, 1986. VJe see 

I 	
ritfr 	

contd..j 
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no grounds to interfere. SpecJT 
LEave Petitions are dismissed." 

¶ 	 I 

So, from the salä orderS of the Suprcme Court ltD quite 

evident that the aigements of the 	A.T., New Delhi dated 

7.6.1991 had become final in all respects. 

3. 	 As the directions in the said Ohs (1599/87,etc., ) ó 

were not implemented by the department, the applicant therein 

had filed Contempt petitions before the C.A.T., Principal 

Bench. The said Contempt petitions had come up for orders 

before the C.A.T., New Delhi on 28.2.1992. On 28.2.1992 in 

the said Contempt petitions pendi-ng before the O.A.T. on the 

undertaking given by the respondents recorded in the order 

41 
of the C.A.T. is produced before us and the same is as 

follows 3- 

"The anomaly in seniority of TES, 
Group 'B' has arisen as a consequence 
of implementation of the decision of 
C.A.T., principal Bench, New Delhi dated 
7.6.1991 in 0A.No5.1599/87, 1671/87, 
1125/88j673/87,2141/8.2139/88 and 
1597/87 ml respect of the petitions in 
the said d.A.s, which mother words is 
implementatiQn ol said decision in 
respect of limited No. of TES, Group '3' 
ouficersWho have gone to }bn'ble Tribunal 
instead of its implementation to the entire 
cadre of TES, Group 'B'. It may also be 
pointed out that in the light of iecent 
Supreme Court decision upholding the 
decision of principal Bench, the proposal 
to revise the seniority of entire cadre of 
TES, Group 'B' Officers as per paIn 206 of 
P & '2 tlanual Vol.IV is under consideration 
of the dept. Since the cadre of TES, 
Group '3' rxceeds 10,000, the entire 
ecercise'oJ collecting/coflciliflg/organhisa_ 
tiQn the ihformatiOrl is likely to take 
at least six months time. The exercise 
has alre?dy been initiated. The names 
of petitioers would be accordingly placed. I 
in 'ItS, Gibup '3' seniority, list and there-
after would be considered for further 
prorintion according to revised ijst in 
accordance with rules, availability of 
vacancies and on the basis of rrromnvndations 
of DEC." 
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So, in view of the undertaking given by the respondents herein 
I' 

in the said cçntempt Petitions before the C.A.T., We are of 

the opinion that the interests of the Justice would be met 

by deciding this OIA by giving the very same directions thLt 

were given by C.A.T., principal Bench in the JudgEment1 

dated 7,6.1991 in 0A.1599,'t7 and batch. 

4. 	 In the result we direct the respondents to 

exte& the benefit of the Jurlyement5 delivered by the C.A.T. 

on 7.6.1991 in oh.1599/87 and batch to the appliccnts herein 

also. The applicants shall be deemed to have been promoted® 

' with effect from the date prior to the date ofprorrotion of 

4 

any peison who pasTed dep&rtmental examination subsequent 	
S 

to the a;plicants and th?ir seniority to be revised in TEt Group 

'B' 
cadre. The appliceñti shall also be entitled to refixation 

of the pay with effect krom the said date. This order shall 

be implemented within sIx nonths from the date of receipt 

of the order. The appllcetion is thus disposed of at the 

admission stage itselJ4th no order as to costs. 
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Ryderabad 
Q,ntralAdnhihuisthi . 	 - 

nyddrab" ect 

TO 

 

The Secretary, Urjion of India, Ministry of Con.nunications. 
Dept. of TeleCofltflUniCatiOnS. Govt.of India, New rEihi. 

The Chairman, Telecom Commission, PUn. of Communications lpt., 	j TelecommunicatiOns, Lsamachat Bhavan, New Eelhi-1. 
The nirector-Ceneral, Telecommunications, New Lih±.ei. 

4 • The chief Ceneral Manager, Telecommunications • A. F, !w.ier abad. 
S. The Deputy Director ceneral (Personnel) Ministry of. ,  

communications, eptp r~amachp.r Bhavah, New Delhi-i.. 

_-6 	One COfl to Mr. !1.LJzshmiriaiarimha, AdvbcatCYTvc 
onesd copy to N.R.fl2vràj;Add1.dG3C.A'fI49J 
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